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CENTRAL ADMINISTRATIVE TRIBUNAL
* KOLKATA BENCH, KOLKATA
(CIRCUIT AT PORT BLAIR)

No.OA. 351/'379/2016 " Date of Order: 27.03.2019

Present. - Hon’ ble Ms Manjula Das, Judicial Member
Hon’ble Dr Nandlta Chatterjee Administrative Member

T Smt. K. Mohini,
.. Aged about 35 years,
W/O Late K. Raman,
R/o Lamba Line, Port Blair,
South Andaman District.
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Per Dr. Nandita Chattériee. . Admlmstratwe Member:””

The applicant hés approached the Tribunal under Section 19 of - the

~Administrative T'ribunals.Act, 1985 seeking the following relief.-

= ) An order/orders dlrectlng the respondent authorities to appoint the .
applicant on compassionate ground by placing her case before the
Screening Committee. ‘

i).  An order/orders directing the respondent authorities to act
- accordance with the order dated 29.12.2015 whereby the authorttses’;
themselves ordered for reexamination of the case of the apphcant on’
compassionate ground.
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i)  An order/orders drrectmg the respondent authorities to appornt the
. applicantdn part time or contract basis to any of the Group—C post till
- the' Screening Committee ‘decides the case of the applicant finally or
in the alternative direct the respondent authorities to continue the
service of the applicant in the post against which she is presently
engaged till she is appointed on compassionate ground.
_iv)  An order/oiders directing the respondent authorities to grant all
' monitory and consequential benefits to the applicant. :
v)  An order directing the respondent authorrtres to act in accordance
with law. )
vi) - Anorderdo isstie directing the respondent authorities to produce the
" records of the case before this Hon'ble Tribunal so that conscious
able justice may be done.
vii)  Such order or further order direction or - dlrectlons as Your'
' Lordshrps deem flt and*proper i theanterest of justrce
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. case, ¢hallenging the orders ofxthe,,respondentauthorltles dated 29 12.2015.

Ld. Counsel for the appllcant submrts that vide communlcatlon dated
12.11. 2018 the Flag Offlcer Commandlng in-Chief Headquarters Eastern Naval -
Command Vrsakhapatnam had been requested by the Commander-rn-Chlef of’
A&N 'Command to "re—examrne _the case of the apphcant ’on extreme
compassionate' grounds,'that the decisicn from tne Commander—tn-Chiet :is stil!. :

awaited and that the applicant would, be fairly satisfied if a direction is issued to
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the’ concern‘ed resporident- au'th’ori'ty-';s;to d’i;.s_'p:ose'of- the reference in her matter

within a specific time frame,-in accordance with law.

4, Ld. Counsel for the respondents .'d'oee not object to early dispesal of the

reference, in accordance with Iaw
5. 'Accofdingl_y, without enterieg -'into‘;th_e merits of the matter, and, with' the
_consent of 'fhe'parties, we hereby direct the reseondent No. 2, who is the
Commanding- in ChAiei.r Eastern Naval Comman'd Visakhapatnan'i, to decide in:

accordance with law, upon the,,_,referehc ““datedwﬂzvﬂ 2018 by the Commander-
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